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Bal. OQ Chit 1"1m400 In Delhi 

US. Shrl Barr!: 
Dr. Ram Manobar Lohla: 
Shrl Yashpal SiDlh: 
Shrl D. N. Tiw.r"7: 
8hrl Bukam Chaad 

Kachhavalya: 
8hrl Onkar La! Berwa: 

Will the Minister of FInance be 
pleased to refer to the reply given to 
Unstarred Question No. 2218 on the 
8th December, 1965 regarding Raid on 
Chit Funds in Delhi and state: 

(a) whether the investigations into 
the matter have .ince been completed; 
and 

(b) if so, the details thereof! 

The MInister of Finance (Shrl 
Sachindrs Chaudhuri): (a) Investiga-
tions in five out of the six cases re-
ferred to in the earlier answer have 
been completed, The investigation.. 
in the remaining case are still in 
progress, 

(b) The investigations revealed that 
the schemes being operated were 
lucky draw schemes which are lotte-
ries within the meaning of Section 
294A of tile J.P,C, and are therefore 
Illegal. The promoters are proposed 
to be prosecuted. if necessary, for 
contravening the provisions of the 
law. 

"Gold seised from Pa!l5enren at 
Allahabad" 

149. Shrl Barr!: 
Dr. Ram Manohar Lohla: 
Shrl YuhpaJ SiDlh: 

Will the Minister of FlDaDce be 
pleo!'led to refer to the reply Idven to 
Un starred Que.tion No. 2203 on the 
Oth Decemher, 1965 regarding gold 
seited from passengers at Allahabad 
and .tAte: 

(a) whether the case has since bem 
investigAted by Government; 

(b) if not, the reasons therefor; and 

(c) when It 1.1 likely to be _ 
pleted? 

The Minister of Flunce (Shri 
Sachindra Chaudharl): (a) Yes, Sir. 
The case is at present under depan-
mental adjudication. 

(b) Does not arise. 

(c) Doe. not arise. 

"Gold Smuggling lD U.P.-

SSO. Shrl Barrl: 
Dr. Ram Manohar Lohla: 
8hrl Yaahpal SInrh: 

Will the Minister of FinaDee be 
pleased to refer to the reply Jiven ta 
Unstarred Question No. 2181 on the 
IXh December, 1965 regard in, gold 
smuggling in Uttar Pradesh and oIate: 

(a) whether the investlgati .... 
again.t the arrested person h ... e line. 
been completed by now; 

(b) if so, the details thereof; anol 

(c) the action taken againA 110.. 
person concerned? 

The Minister or Flnanee (Sh" 
Saeblndra Cbaudhuri): (a) Yes, Sir. 

(b) and (c). The case i. under de-
partmental adjudication. The que .. 
tion of prosecuting the person coa .. 
cerned in a court or law will be consl-
clered alter the adjUdicatIon III uv~. 

Beerganlsatlon of Worb DlYbioa 

351. Shrl Kolla Venkalah: 
Sbrl M. N. Swamy: 
8hrl Luml Dus: 

Will the Minister of W .... ks, B_ 
lDg and Urban Development M 
pleased to refer to the reply Ji .... .. 
Unstarred Question No, 129 on tho 
4th November, 1965 .I1d state: 

(a) how the re-organised set-up of 
a Works Division compare. with the 
old set-up; 

(b) whether any difllculti.. are 
experienced in workin, the n_ 
.;vstem; 
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(e) If so, what are thee; and 

(d) the advantages of the new set-
up! 

The Mlnist .... of Woru, Boaslq 
aDd Urb .. Development (Shrl Mehr 
Chand Khanna): (a) In the old set 
up, before papers were submitted to 
• Deputy Seeretary, they were noted 
upon at three difTerent level. whleb 
have now been replaced by one in the 
reorganised set-up. 

(b) and (e) Minor diflleultie. eon-
C'ermng the tracing of old references, 
the provision of adequate atenographlc 
&SS13tance etc. were encountered but 
they are being gradually overcome. 

(d) The advantages are better qua-
lity of work and higher speed of di ... 
pou" 

"004 Centrol ID Deihl 

ISZ. Sbrl Kella VellkaJah: 
Sbrl M. N. Swam,.: 
Shrl LaxmI D .... : 
Shrl Vishwa Nath Pande,.: 

Will the Minister of ImptioD and 
Power be ple ... d to refer to the reply 
liven to Un starred Que.tlon No. 98 on 
*he 4th November, 198~ and state: 

(a) whether the recommendation. 
of the e"pert Committee on ftood 
control In Delhi and the surroundinl 
areal, having inter-State aspect. have 
been discus""d In an Inter-State con-
ferenee; 

(bl If 10, the deelslons taken on the 
dift'erent recommendation. It the 
conference; and 

(. I the letion tllten or proPMed to 
be bken to implement themT 

The MlnIst.... of ImptJoa and 
Power (Sbrl Fakhraddln Abmed,: 
(a) to (e). Most of the ftood eontrol 
worb recommended by the Com-
mit: .. have already been taken up 
tor unplementatJOn a~ a result at (111-
c:uDions held tram time 10 time with 
Ule rep~entative. of Punjab, Deihl 

Administration and Delhi Municipal 
Corporation. Po.ition regardin, 
other recommendations still to be 
implemented is given in the state-
ment laid on the Table. [PlaeeoS '-
LibTQTI/. See No. LT-5485/66]. 

Alleppe,. Medleal Collee-

m. Shri V uaAlnlUl !Nair: 
Shri WarIClt': 

Will the Minister of HealUo ... 
Famll,. Planninl be pleased to ltat.: 

(a) the total amount due to *h. 
.tudents which was colleeted by the 
management of the Alleppe,. Medicil 
College, Kerala prior to July, 1185 .. 
account of capitation tee; and 

(b) the steps so far taken for the 
return of thl. amount to the nudents? 

TILe Mlalster of Hoalth aDd FamIl, 
Plannlnr (Dr, Sahlla N.,.ar): (al 
and (b): Sum. amounting to Ro, 
1l,4(),900 as Capitation fees and 
don.tions were collected trom the 
student, by the T.D. Medical Collele. 
Alleppey. It i. reporled Ihat the en-
tire amount hns bC'en ~~nt on build· 
Ings, equipment etc. The College h .. 
a.qsured the concerned candid ales of 
their admi~ion during the com in. 
thre{' yenr! and, there tore, consider. 
that the question of return of t_/ 
conations to tile students doe. no1 
arisc. 

The matter h. under correspondr-nce 
with the State Government. 

E11e~ ., Paraaa QUa, New DeW 

354. SlIrl Gul.han: Will the Mln~ 
t"r of Work., HOD.inr &ad Ura .. 
Donlopmont be pie. sed to .tate: 

(a) .. h.ther it 10 a fact that oviet_ 
of Purana Qlla, Ne.., Deihl were 
... ured that they will be Illotted 
Ilternative plots of 80 .q. yard. wtth-
In a period of si" montha whon tbo, 
W'"ere taken to transit amp of 
Madangir; 

(b) If 10, the number of famlU .. 
.. ttled on 80 1'1. yard. ploll IOpIo 
December, 1185; and 




